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and others responsible for it that on a
matter of this nature it was very necessary
that they should have had coasultations
with the Opposition parties in Parliament
at least. Parties mean all parties here be-
cause this is a matter which concerns all
of us,

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : I have read in the Press that the
Prime Minister has declared that she is
anxious to take the Opposition parties into
confidence in regard to this matter. Under
these circumstances, Sir, I would suggest
that the party in power should not commit
themselves by introducing it. ILet them
postpone this idea. I think the Prime
Minister has contemplated consultations.
Therefore, my appeal to the hon’ble Leader
of the House is that this item might be kept
back, not withdrawn, not introduced until
the Prime Minister has had occasion to dis-
cuss with the Opposition parties, otherwise
it is no use inviting the Opposition for con-
sultation.

SHRI R. K. MISHRA (Rajasthan) : Dis-
cussion and consultation can continue simul-
taneously. They can give their advice to
the Primne Minister while the House dis-
cusses the Ordinance and the Bill.

SHRI NIREN GHOSH (West Bengal):
Sir, there has been widespread suspicion in
the country that this ordinance has been
hastily promulgated in order to protect the
Prime Minister herself against whom an
clection case is pending. In the circum-
stances it is a black, dirty ordinance. It
has bezn promulgated just before Parlia-
ment was due to meet. Therefore, I ques-
tion the sincerity of the Prime Minister
in entering into any serious dialogue and
discussion with the Opposition as regards
electoral reforms. She has rejected out of
hand proportional representation and the
right to recall an elected Member. 1 ac-
cuse the Chief Election Commissioner be-
cause he has always been partial to the
ruling party. The elections have been
rigged in Kashmir and West Bengal and it
would be so in Bihar, as Mr. Narayan has
said. So I would request the Government

[RAJYA SABHA]

not to place this Ordinance on the Table
of the House,
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SHRI D. D. PURI (Haryana): This is a
stage at which papers are being laid on the
Table of the House. If anything is said
with regard to the merit we are not open-
ing our lips. We agree to support this
thing because we are conscious of the fact
that all this can be said when it is discussed
after being introduced. At this stage let
not an impression be created that there is
only onesided view in regard to these ordi-
nances. I would respectfully submit that
at the stage of laying papers on the Tabie
of the House the merit of the ordinamce
should not be permitted to be discusgsed.

MR. CHAIRMAN: All these mafters
will be discussed later.

SHRI RAJNARAIN: Point of order.

1. The Maintenance of Internal Secwrity
(Amendment) Ordinance, 1974

. The Sick Textile Undertakings (Nw-
thonalisution) Ordinance, 1974

III. The Representation of the Pespie
(Amendment) Ordinance, 1974

SHRI OM MEHTA: Sir, 1 beg to lay
on the Table, under sub-clause (a) of clamse
(2) of article 123 of the Constitution, a
copy of each (in English and Hiudi) of the

. following Ordinances :—

(i) The Maintenance of Internal Secu-
rity (Amendment} Ordinance, 1974 (No.
11 of 1974).

(if) The Sick Textile Undertakings
(Nationalisation) Ordinance, 1974 (No.
12 of 1974).

(iii) The Representation of the Peqpic
(Amendment) Ordinance, 1974 (No. I3
of 1974).

{Placed in Library. See LT No. 8427 /74
for (i) to (iii).]
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MR. CHAIRMAN : It has been laid.

SHRI RAIJNARAIN : I have got every
right to oppose it, Mr. Chairman.
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MR. CHAIRMAN: Don't go into de-

tails. (Interruption) Let it not be record-
ed.

SHRI RAJNARAIN :
speak).

SHRI R. K. MISHRA: On a point of
order, Sir.

SHRI M. P. SHUKLA (Uttar Pradesh):
Sir, this is extraneous to the subject-matter
on the agenda. I rise on a point of order.
These things cannot be said at this stage.

{Continued to

Under the Constitution, the Government is :

bound to lay the paper on the Table, and
duty-bound they have done it. We cannot
discuss the merits unless the question comes
up before the House. These things are
absolutely extraneous. They cannot be dis-
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cussed here at this stage. I request you
not to allow them to discuss these things at
this stage.

MR. CHAIRMAN: Mr. Rajnarain, it
was quite all right when you made a men-
tion, but when you are entering into a
discussion, it is not correct. There wili
be another occasion.

(Interruptions)
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MR. CHAIRMAN : Don’t take down.

SHRI RAJIJNARAIN: (Continued to
speak).
SHRI M. P. SHUKLA: What he has

said is without the permission of the Chair
and it should not go on record.

MR. CHAIRMAN: You are unneces-
sarily entering into details, Mr. Rajnarain.

SHRI M. P. SHUKLA : The matter is
sub judice.

SHRI RAINARAIN : 1t is not sub judic=.

MR. CHAIRMAN : Please resume yowr
seat.

SHRI M. P. SHUKLA : What he says s
sub judice and it cannot be discussed here
(Inrerruptions) 1 will not allow him to trans-
gress the rules of the House. What he has
mentioned about the written statement of
the Prime Minister before the court is swb
judice. It cannot be discussed here. We
will not allow it.
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MR. CHAIRMAN: That is all right.
Please resume your seat.
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SHRI OM MEHTA: We have already
laid it.

SHRI M. P. SHUKLA: On a point of
order. It has already been laid.

MR. CHAIRMAN : Just one minute, It
does not matter.
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THE LEADER OF THE HOUSE (SHRI
'UMA SHANKAR DIKSHIT) :Many points
of order have been raised. 1 submit with
due respect that all the poins that have
been raised are questions of merit. All
these questions will come before the House.
When papers are laid, it would be possi-
[ble for any one of us to point out some
defect or on other. If it were some tech-
nical matter or a matter about some rules
of the House, it could be understood. But
the merits of the papers that are laid on
the Table of the House are not to be dis-
cussed at this time. These questions will
come up before the House and with your
permission the House will discuss them.
would request you to give your ruling on
the subject so that the other papers may
be laid or treated as having been laid on
the Table of the House.

SHRT BHUPESH GUPTA : Before you
give the ruling, I would submit that ruling
is not called for. We can certainly say
how the Ordinance came about as we have
done in the past. Naturally these are not
points about your power or jurisdiction.
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You can lay anything on the Table of the
House. Even Shri Uma Shankar Dikshit can
be laid on the Table of the House. We
are not questioning that. When this Ordi-
nance was issued, what were the circum-
stances in which it was issued ? This was
the point. Government should have coo-
sulted others and should have gone into
the question of electoral reform. For
example, today in view of the Supreme
Court judgement, Government should have
come forward with a statement as to what
they propose to do with regard to the elec-
toral lay. There are many things to be
considered such as proportional represen-
tation, recall and other provisions. We read
in the newspapers of Prime Minpister’s state-
ment that something will be done. I do
oot know what it is. Government should
say something on this subject. This Ordi-
nance that is being laid is highly contro-
versial. I do not wish to discuss the Ordi-
pance. That will be done later. The

matter is serious because it does not con—i

cern one Party or only the administration.
1t affects the entire political system of the
country and the working of it. When this

Ordinance is being laid on the Table, Gov- !

ernment should make a statement not only
with regard to why they issued the Ordi-
nance, out also state what they are going
to do in the future. The Prime Minister
says that this is only a temporary arrange-
ment. What is the lasting arrangement ?
This s what 1 would like to know. We
are now supposed to discuss the Ordinance
in the absence of any other clearer state-
ment from the Government. Therefore, I
am wurging upon the Government: “Come
forward with a statement as to what you
propose to do by way of initiating consul-
tations amongst the various parties in the
country with a view to changing drasti-
cally some aspects of the electoral law to
keep the big money out of the reach of
the elections and so on and see that the
elections are truly free and fair.” This is
what we should like to urge because the
gist of the Ordinance is this and you are
going to amend the Representation of the
Péople Act. If you are amending this
Act, you should then see as to how you

are going to improve matters so that we
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for free and fair elections. Sir, what we
feel all the more is that the democratic
institutions in the country are being threa-
tened from certain points.

SHRI LAL K. ADVANI: Sir, I would
not have risen a second time. But, because
the Leader of the House has just now said
that all that has been said just now can
be said when the Ordinance is going to be
discussed. I would say that if the Bill is
brought forward before this House, then
the matter ends. We want that before the
Ordinance is passed or before the Bill is
brought forward before this House, the
Government should discuss with us to see
whether this kind of an Ordinance is really
required and the question of money power
in elections has to be considered in its
widest aspects and you cannot bring for-

ward a Bill here and then say that we
should discuss it.

SHRI UMA SHANKAR DIKSHIT: As
| Mr. Bhupesh Gupta has rightly pointed out,
t the Prime Minister has definitely stated...

SHRI RAINARAIN : What ?

SHRI UMA SHANKAR DIKSHIT: ...
that this is not ruled out and that the ques-

tion of electoral reforms could be cousi-
dered. ..

(Interruptions)

| SHRI NIREN GHOSH : What is the use?

SHRI UMA SHANKAR DIKSHIT : On
the first day of the Session, when the papers
are being laid on the Table of the House,
at this time you expect the Government and
the Prime Minister to lay down their policy

before the House ? Sir, the question can
come up later . . .

| (Intrerruptions)

| SHRI NIREN GHOSH: You are in a
{ minority. . .

(Interruptions)

SHRI UMA SHANKAR DIKSHIT: Sir,
]the hon. Members have expressed their
views and the members of the Government
have heard them. In any case, these will
be conveyed to the concerned ministers of

can have at least the minimum conditions the Government and I think that is enough.
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SHRI NIREN GHOSH : This is an extra- |

ordinary Ordinance . . . (Interruptions) . . .

You know that this is an extraordinary
Ordinance.

SHRI LAL K. ADVANI: This perpetu-
ates the money power in elections . . .
(Interruptions). This perpetuates the
money power in elections.
S| qUATCAw A, WRr qT§E 61F
arET 2 ¥ qud g 3g wWEedT #7 9@
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(Inserruptions)

SHRI OM MEHTA : Sir, he B again
speaking.
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'

(Interruptions)
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SHRI M. P. SHUKLA : Sir, again he is
saying these things and I object to it. He
does not know law and that is why he =
talking all nonsense. This matter is sub
judice and it cannot be discussed here.

MR. CHAIRMAN: That is all right.
Whatever he has said about the Cowrt and
other things need not be recorded.

SHRI RAIJNARAIN: I am not referring
to any statement made in the Court. Every-
thing is published.

MR. CHAIRMAN : Whatever it s, we
are not concerned with them.

SHRI RAJNARAIN:
ccuntry is concerned. Sir, { will
you not to proceed in this manner.

*HE A qEEEAT X WM WA FNT
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MR. CHAIRMAN : Now, whatever poinia
had to be expressed have been expressed
by the Members and the Leader of the
House has also explained that at the appro-
priate time all the points will be discussed.
Therefore, let us proceed further with the

But the wikole
regnea;

" business.

Reports of the Monopolies and Restrictive
Trade Practices Commissiou

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND

: COMPANY AFFAIRS (SHRI BEDABRA-

TA BARUA): Sir, 1 beg to lay on the
Table a copy each (in Hindi) of the follow-
ing Reports of the Monopolies and Res-
trictive Trade Practices Commission, wmder
section 62 of the Monopolies and Restric-
tive Trade Practices Act, 1969 :—

(i) Report under section 21(3Xb) of
the said Act in the case of Messms, Gws-
lior Rayon Silk, Manufacturing (Wvg.)
Company Limited, Nagda, (M.P.) and tic
Order dated the 3rd May, 1974, of the
Central Governmeng thereon.
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